& Witten Answers

(b} wheibts this Wk donsighment
has sivcn recovered by Biags-
pore from warehouses in

1]

(c) the facts therdotf and the haxws
of the parties which have been put
to loss due to hijacked tea; and

(d) the amistance being provided
by Government to the interested pasr-
ties to get their claimy settled soon?

THE MINISTER OF STATE IN THE
MINISTRY COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI K. K GOYAL): (a)
and (b), 632 tonnes of Indian tem
worth about Rs 128 crores were
shipped in steamer “Twilight" in
early July 77 for Sudan Tes Com-
pany, a Government organisation in
Sudan. The gteamer after leaving
the Indian shore was heading for
Aden on its way to Sudan, but sub~
sequently changed its course and
reached Singapore sometime in the
end of July 77. It is not known
whether the steamer wag orally ‘hi-
jacked’ but according to the reports
available, the owners of the steamer
had purchased the ship on instalment
basis and because of their non-pay-
ment of instalments, the ship was
“grrested” on arrival at Singapore
under an order of the Singapore
High Court. According to the re-
ports available from the shippers, out
of 32 tonnes of tea ghipped, about
420 tonnes have been recovered by
the Singapore Police. Part of this
was recovered from Private Ware-
houses and the balance from the ship.

(¢) The following exporters had
shipped their teas in the said steamer:

1. M/s. Meadhu Jayanti Pvi.
Lid.

2, M/s. Tea Lemd,

3. M/s. Associaled Tea Enter-
prises,

4 M/s. Steward and Dha]gkia
“Pvt. Léd.

L)
5. M/s. Tara Agencies
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8. M/s Mabs
™ L] vit Plantations Pwt.

?. Myd Tuta Finlay Lad
(©) The éxpofteis and their bank-

Co., who ha indured the ted, and
they ave trymyg to resolve thelr mmo-
blems. Tea Board and the Indian
Embassy, Khartoum are also in touch
with the Sudanese authorities include
ing Sudan Tea Compmmy %o Tesolve
the matter.
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Parcentage of increase in Consumer
Price Index

*100. SHRI VAYALAR RAVI:

SHRI §. D. SOMASUN-
DARAM:

Will the Minister of FINANCE be
pleased to state:

(a) the average percentage of in-
crease 1n the consumer price index
during the first six monthg of 1977-78
and how does it compare with the
corresponding figures of 1975-76 and
1976.77; and

(b) what are thc reasons for the
failure of the Government measures
to arrest the price rise so far and the
details of furiher steps Government
propose to take in this direction?

THE. MINISTER OF FINANCE
(SHRI H. M, PATEL: (a During the
first six months of 1977-78), the All
India Industrial Workers' Consumer
Price Index (198D-100) .rose by &n
average of 1 per cept per month, This
compares with an increase of 0.9 per
cent per month in the corresponding

&

period of 1976-T7. In the frst six

ply through a restrictive credit and
monetary policy. These efforis will
continue.

Proourement prices of Essential Com-
modities procured from Maharashtra
for Delld

801. SHRI U. 8. PATIL: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COQPERATION be
pleased to state:

(a) the nameg and the quantity of
essentia] items of consumption like
onlons and pulses which Govermment
have procured from Maharashtra
Btate for distribution in Union Terri-
tory of Delhi;

(b) the rate at which these items
have been procured and the pate at
which they were sold in Delhi at Fair
Price Shops, Consumer Cooperative
Stores and other agenciesy . .

(c) whether it iz & fact that Gov-
ernment have earnsd huge pediis by
paying less to State Gevernment+hnd
seliing these -iteras at 'higher rafe to
the consumers in Delhi; and





